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Dated this the 29th Day of July 2024
 

 

  
Rema Smrithi, Advocate 

ADDITIONAL STANDING COUNSEL FOR THE 1st RESPONDENT 

 

 



            BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

                                               IN 

 

ORIGINAL APPLICATION NO. 141 of 2024 
 
 

Petitioner :       Suo Moto 

Versus   

 
 

Respondent(s) : Kerala State Pollution Control Board  

Rep. by Chief Environmental Engineer,                         
Regional Office, Ernakulam and others. 

REPORT FILED BY THE CHIEF ENVIRONMENTAL ENGINEER, REGIONAL 

OFFICE, ERNAKULAM FOR AND ON BEHALF OF THE KERALA STATE 

POLLUTION CONTROL BOARD 

 

I, Baburajan P K, aged 53 years, working as Chief Environmental 

Engineer, Regional Office, Kerala State Pollution Control Board, Ernakulam, 

Ernakulam, do hereby solemnly affirm and state as follows: 

 

1.    I am the Chief Environmental Engineer, Kerala State Pollution Control 

Board (hereinafter referred to as Board). I am competent and duly 

authorized to represent the 1st Respondent in the above application. I am 

aware of the facts affirmed by me in this report. I am swearing this report 

is based on the best of my knowledge, information and belief and the facts 

revealed from the records.  

 

2.  The above Suo Motu Case is taken in reference to the news item 

published in The Mathrubhumi Chennai edition, newspaper date 

03.04.2024 titled “The people of Brahmapuram have no peace. Plastic 
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caught fire”. It is respectfully submitted that this report is filed pursuant to 

the order by this Hon’ble Court on 14-05-2024. 

 

3.     It is respectfully submitted that the fire breakout happened in a 

vacant land in a remote area, owned by V.K.L Realtors India Private 

Limited & Kurians Trading Company Private Limited, at survey no 1/23 in 

block 37 of Kunnathunadu Taluk, Vadavucode- Putherncruz panchayat, 

Puthencruz village. The site was inspected by the Board officials from 

District Office-2, Ernakulam on 19/04/2024.  It was noticed that the fire 

hazard happened due to dumping of large quantities of garbage and plastic 

waste in a haphazard manner. No industrial activities were found at the 

said site, and the fire hazard happened in the pile of garbage and plastic 

wastes that were kept illegally in the yard, and the remains of the burnt 

plastic and garbage were seen during the inspection. 

 

3.  It is understood that this kind of illegal dumping of waste is due 

to the non-processing of waste in the correct and scientific manner. It is 

the responsibility of the concerned local body to ensure that no illegal 

dumping of garbage and plastic is done in their jurisdictional area. Hence 

the matter was reported to the Vadavacode Puthencruz Panchayat on 

17/05/2024 for taking further necessary action on this. Copy of the same is 

enclosed herewith as Annexure-R1(a). Also a report was given to SHO, 

Infopark Police Station on 17/05/2024 for further investigation. Copy of the 

letter is enclosed herewith as Annexure-R1(b).  

 

All that is stated above are true to the best of my knowledge information 

and belief. 

Dated this 29th day of July 2024 

 

Chief  Environmental  Engineer 
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Dated this the 29th Day of July 2024  

  
 
 

Rema Smrithi, Advocate 

ADDITIONAL STANDING COUNSEL FOR 1st RESPONDENT 
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Translated version 

PCB/EKM/DO-2/GEN-57/18     Date:17.05.2024 

From 

 Senior Environmental Engineer 

To 

 Secretary 

 Vadavacode Puthencruz Panchayat 

 

Subject: Fire breakout in yard  owned by V.K.L group at  Brahmapuram 

Ward-1, Vadavacode - Puthencruz Panchayat –Reg. 

Ref: That office letter No. JCI-3212/2023 dated 06.04.2024 

Sir, 

Your attention is invited to the above subject matter. Based on the 

information received in this office regarding the fire breakout of the 

plastic waste that was kept illegally in a yard bearing Survey no. 1/23 in 

block 37, owned by group named V.K.L Realtors India Private Limited & 

Kurians Trading Company Private Limited, First Floor, Anjana Complex, 

Kundannoor Vytilla- Aroor Bypass Road, Ernakulam which happened on 

04/03/2024 and 28/03/2024, inspection was conducted by the Board 

officials on 19/04/2024. During the inspection, it was noticed that no 

industrial activities were going on at the said site and the fire hazard 

happened in the pile of garbage and plastic waste kept illegally in the 

yard, and the remains of burnt plastic waste were seen during the 

inspection. It is assumed that this kind of illegal dumping of waste 

resulting in mishaps like fire outbreak, is due to improper and unscientific 

waste management. 

Therefore, you are hereby directed to carry out inspection for any 

illegal waste collection under your jurisdiction and if any, take necessary 

steps to ensure scientific waste management.  

        Yours Faithfully, 

S/d 

        Senior Environmental Engineer 

 

Copy to : Smt: Sonia Murukeshan 
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Translated version 

PCB/EKM/DO-2/GEN-57/18      17.05.2024 

From 

 Senior Environmental Engineer 

To 

 Inspector of Police 

 SHO Infopark Police Station 

 Kochi City 

 (Email id- shoinfoprkekm.pol@kerala.gov.in) 

 

Subject: Report on the level of environmental pollution caused by plastic 

waste getting caught on fire- Reg. 

Ref: That office letter dated 8/04/2024, received in this office via KSPCB 

District Office-1  

 

Sir, 

Your attention is invited to the above subject matter. Based on the 

above referred letter, an inspection was conducted at the site of fire 

incident at Brahmapuram Ward-1, Vadavukot-Puthencruz Grama 

Panchayat, and the report is enclosed herewith for further necessary 

action. 

 

        Yours Faithfully, 

S/d 

        Senior Environmental Engineer 

Encl: Report 
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PCB/EKM/DO-2/GEN-57/18      17.05.2024 

 

REPORT 

Based on the information received in this office regarding the fire 

breakout of the plastic waste that was kept illegally in a yard bearing 

Survey no. 1/23 in block 37, owned by group named V.K.L Realtors India 

Private Limited & Kurians Trading Company Private Limited, First Floor, 

Anjana Complex, Kundannoor Vytilla- Aroor Bypass Road, Ernakulam 

which happened on 04/03/2024 and 28/03/2024, inspection was 

conducted by the Board officials on 19/04/2024. During the inspection, it 

was noticed that no industrial activities were going on at the said site and 

the fire hazard happened in the pile of garbage and plastic waste kept 

illegally in the yard, and the remains of burnt plastic waste were seen 

during the inspection. It is assumed that this kind of illegal dumping of 

waste resulting in mishaps like fire outbreak, is due to improper and 

unscientific waste management. In order to solve such issues, direction 

was issued to Secretary, Vadavacode-Puthencruz Panchayat  to ensure 

that proper waste management is being implemented in the Panchayat. 

(Copy enclosed). 

 

Yours Faithfully, 

S/d 

        Senior Environmental Engineer 
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